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भारतीय खाद्य संरक्षा एवं मानक प्राधिकरण
1201, 12 वीं मंजिल, हॉलमार्क  बिजनेस प्लाजा, बांद्रा (पूर्व), मुंबई, पिन-400051

Date: 30.03.2026

PUBLIC NOTICE (Enforcement) 2/2026

Subject: - Adherence to the labelling requirements as per Food Safety and Standards 
(Labelling and Display) Regulations, 2020 – reg.

It  has  been  observed  during  routine  surveillance  activities  undertaken  in  the 
jurisdiction of FSSAI, West Region, that some products in the marketplace are being offered 
for sale in violation to the provisions of Food Safety and Standards (Labelling and Display) 
Regulations,  2020, read along with Section 23 of FSS Act,  2006, whereby the following 
contraventions have been noted – 
i) Unidentifiable  of  manufacturer  from  whom  the  article  of  food  has  been 

received/purchased,
ii) Details of name and complete address of importer and/or Brand Owners and FSSAI 

License numbers of importer, Brand Owner and/or manufacturer as the case may be, 
is not provided on the label.

Such products not only violate the regulations but also poses challenges in terms of 
traceability and dealing with consumer grievances. 

2. In the matter the liability of a wholesaler/distributor/seller is clearly laid down under 
Section 27 of FSS Act, 2006.  Thus, all wholesalers, distributors and sellers shall be liable for 
non-compliances of above noted violations under Section 27 of the Act.

3. In this regard, attention is also drawn to the Public Notice 1/2024 dated 18.04.2024 
issued vide File No.Z-16/1/2024-WRO, wherein it  has been emphasized that all  business 
operators, including importers, shall  comply with FSSAI labelling requirements for goods 
under import. As such, at the same time Customs at port ought to secure such compliance for 
the goods under import in terms of supra Public Notice.

4. Thus, the instant Public Notice is being issued to re-iterate the provisions of the FSS 
Regulations and to bring attention towards the responsibilities of wholesalers, distributors and 
sellers. In an explicit manner they should accept only compliant article of food and ought to 
turn down to accept non-compliant goods until they are made compliant by the suppliers.  

5. In  the  absence  of  these  compliance  wholesalers,  distributors  and  sellers  shall  be 
responsible for any legal compliances as may emerge from case to case. Whereas, at the same 
time, such goods may be prohibited for sale by jurisdictional Licensing Authority of FSSAI 
or Designated Officers of State FDAs under Section 36 of FSS Act, 2006. 

6. Further, it shall be the liability of the jurisdictional officer to take necessary action in 
all such matters of non-compliances. At the same time, wholesalers, distributors and sellers 
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should expeditiously be given the opportunity to rectify such labelling mistakes by additional 
stickering after verifications of such details, so as to avoid spoilage and prolonged detention 
of the goods. Such facilitation in the instant way shall ensure a balanced action of law i.e. in 
terms of compliances to the provisions and allowing regular business to flow. 

7. It is to be noted that any further action as per extant provisions of FSS Act, 2006, 
Rules, Regulations made there under may be initiated against anyone found in violation to the 
said provisions as applicable under Section 52 of FSS Act, 2006 on the case-to-case basis. 

8. This is brought to the immediate notice of all the concerned parties and stakeholders. 
Any difficulty being faced in the operation of this notice may be brought in the knowledge of 
this Office.

Pritee Chaudhary, IRS
Regional Director,

FSSAI, WR, Mumbai

Copy to: - 
1. The Director, Regulatory Compliance Division, FSSAI – HQ
2. The  Office  of  the  Pr.  Chief  Commissioner  of  Customs  –  Zone  II,  JNCH, 

Mumbai
3. The Commissioner of Food Safety -  Maharashtra,  Gujarat,  Madhya Pradesh, 

Goa, Daman & Diu, and Dadra & Nagar Haveli 
4. Central Licensing Authorities, FSSAI, West Region
5. All Trade Bodies 
6. Notice Board of FSSAI, WR office and website 
7. Guard File – Public Notice
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